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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

-~ OA 614/2000
Thursday the 13th day of July, 2000.
' CORAM

‘:HON’BLE MR A.M.SIVADAS, JUDICIAL MEMBER
-HON’BLE MR G.RAMAKRISHNAN, ADMINISTRATIVE MEMBER

S.T.Nithyanand

Extra Departmental Mail Carrier

Vallikunnam, residing at

Chenkilath Madam

Kandiyoor, Mavelikkara. ‘ Applicant.

By advocate Ms K.Indu.

Versus
1. ~Union of India. reprsented by
its Secretary, Ministry of Communications
New Delhi.
2. The Postmaster General

Central Region
0/0 the Postmaster General
Kochi.

3. The Supdt. of Post Offices
Mavelikkara Division
Mavelikkara.

4, The Sub Divisional Inspector (Postal)

Mavelikkara South Sub Division .
‘Mavelikkara. : Respondents

By. advocate Ms.I.Sheela Devi, ACGSC

The application having been heard on 13th July, 2000,
the ‘Tribunal on the same day de11vered the f0110w1ng. .

ORDER

HON’BLE MR A.M.SIVADAS, JUDICIAL MEMBER

Applicant seeks to set aside A-2 order, to declare
that he as a working Extra beparimenta] Delivery Agent in the
‘éame off1ce is e11g1b1e to be transferred and posted as EDDA,
Kaduvinal Post Off1ce and to d1rect the respondents to
'cohéidek his request for transfer to- the» post of EDDA,
Kaduvinal Post Office in the 1ight 6f7the-pronouhcement‘in OA -

45/98 of this Bench of the Tribunal.
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7. ' Accordingly, A-2 lis set aéidé. It is declared that the
app1icant‘as a working ED! Agent is eligible to be appointed by

transfer as Extra Departmental Delivery Agent, Kaduvinal Post

Office being in the same same recruiting unit. Respondents
‘are directéd to consider thé request of the _app]icant fof
appointment by +transfer to the post of EDDA, Kaduvinal P.O,.
a]énéwith other simi]ar]y b]aced candidates, .1f ahy, in
preference to open market candidates and.pass appropriaté
orders Within two months from the date of receipt of the copy

- of this order. No costs.

Dated 13th July, 2000.

" G.RAMAKRTSHNAN | ’ A.M.SIVADAS

ADMINISTRATIVE MEMBER JUDICTAL MEMBER
aa.

Annexures referred to in this order:

- A~2: True éepy &f the letter No BZ/TFé B
-EDAs dat
issued by the third respondent. ed 29,5,2000

A-l: True copy of the request dated 10,5.2000
) tt submit
, by the applicant to the 4th respondent, ted



